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stc. based on her final senicrity of PGT/Lsecturers dats

10.2.1939 as well as the dats of regularisation of 'Vice

was promoted as PGT/Lecturer w.e.f. 30.8.83 but hsr
seniority was not finalised in 1883. Cn applicant’s
making several representation, she was allowed notional
senjority w.e.T. 21.11.79 when her immediate junior was

so promoted and she was assigned S1.No.61 in the final
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seniority list of PGT/Lscturer dated 10.2.83. Thereaf
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rieved by the final seniority list of PGT, one

Trom the date the applicant hersin has besn given
seniority. The said CA, 1in which the present applicant
was impleaded as Respondsnt No.3, was disposed by the
coordinatse Bench of this Tribunal on 11.5.2001 with ths

foliowing dirsctions:

“(1) The respondents shall consider the
- applican for promotion to the post of PGT

subject to her fulfiiment of the eligibility
and other conditions as per the relevant rules
relevant rulss and instructions. In the
c1.bumatancca, they shall not insist on ths
fact that she had not made any "parate

application in ths proforma, as ps the
executive instructions/circulars 1ssued Trom
time to time as her particulars were available
with the respondsnts in her Service Book from

g ]

{(2) If she is so found fit for promotion to
the post of PGT from an earlier date to
25.1.1983, taking into account the facts and
circumstances of thse case, she wiill be
entitled to only notional benefits ot
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3. Applicant has further contended that the respondents
issued a show cause notice to her on 23.3.2000 bsfore
cancelling notional promotion, alleged to have besn given
wrongly from 231.11.78 and to restore the oirder dated
9.3.983. Applicant mades several representations in this
regard which u]timateﬂs resultsd in the issuance of
impugnad order dated 25.7.2000. That 1is how the

applicant is before us asssking the aforeosaid reliefs.

=3
ct

4, It is the cass of the respondsnts that the applicai

was allowed notional seniority w.e.f. 21.11.79%9 wrongly

and the same has now been rectified by the impugned order
dated 25.7.2000 by which she has bsen re-assigned ths
correct senijority w.e.f. 18.1.83 when she applied for
inclusion of her name in e&ligibility list for promotion

to the post of Lsctursr. Her nams had earlier appearsd

by the respondents is that if a junior teacher of feeder
category applises in prescribed proforma for inclusion of
her name in eligibility list and a senior does not apply

or prefers not to apply for such promotion, obviocusly ths

junior who has applied in prescribed piroforma befors
stipulated date is to be considered for promotion. The
senior on this count cannot have any grisevancs. The

Department 1is at liberty to rectify any error noticed at
any stage and there is no bar toc undoc any wrong. In view

of this position, the OA be dismissed.



e}

_Heard

arguments, the lsarned

ths

ot

drawing support from

& applicant,

th

£
TOj

counsel

judgements of the apsx court, h

the

be

objections cannot

g

<

Smt.

altered

TGT

id the applicant joined as

Vidya

in

0]
—

£

<
[

<
)
s
)
—

)]

-~

©
®

ad

in accordance with sett]

1
<

imilar dirsctions as have bssan given

the matter, s

-~
>
!

view

the

in

case {(supra) may bs givsan

Smt.,Vidya Wati’s

in

pressant OA.

the

for

the lsarned counssl]

hand,

=18

the oth

On-

the sanse that she sought promotion

in

stinguishable

4
1

d

the present OA is not

"~
i1

applicant i

the

21.11.79

; o~ &
W.8.7

promotion

£
4
o

z

8

(]

ag

are unabls to

=
1~

from that dats.

ority

op—

®

sseniority

D
$
(O]

Ild

~
a

)
(v]

ntion

@

nt

0

his

with

1inked

always

promotion 1is

and the

interlinked

A1l the po&nts

rity.

detail

in

vide

sctions were given by the Tribunal

[

their

the

ot

ars

11.9.2001. Since we

dated

®
[

oird



\J/

P

o

1

(5)

considered view that the present OA is covered 1in all

-

fours by the order dated 11.9.2001, the same is dispossd

of with the following directions:
(i) COrder dated 25.7.2000 is quashed and set asids;

(ii) Applicant shall retain har original seniority
position at S81.No.61 as reflsctsed in the final seniority
list of Lecturers/PGT dated 10.2.89 and on that basis shse
shall be entitled to be considerad for highsr promotions

in accordance with law, rules and instructions.

No costs.

<
(M.P. Singh) (smt. Lakshmi Swaminathan)
Membair(A) Vice-Chairman(J)
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